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The 6th September, 2013

No. 18—HLA or 2013/61.—The Punjab Village Common Lands
(Regulation) Haryana Amendment Bill, 2013, is hereby published for general
information under proviso to Rule 128 of the Rules of Procedure and Conduct of
Business in the Haryana Legislative Assembly :—

Bill No. 18—HLA of 2013

THE PUNJAB VILLAGE COMMON LANDS (REGULATION)
HARYANA AMENDMENT BILL, 2013

A

BILL

further to amend the Punjab Village Common Lands (Regulation)
Act, /96/, in its application to the State of Haryana.

Be it enacted by the Legislature of State of Haryana in the Sixty-fourth
Year of the Republic of India as follows: --

1. This Act may be called the Punjab Village Common Lands (Regulation)
Haryana Amendment Act, 2013.

2. For section SA of the Punjab Village Common Lands (Regrilation) Act,
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1961. the following section shall be substituted, namely -

"SA. (1) A panchayat may, gift, sell, exchange or lease the land
in shamilat deb vested in it under this Act to such person, on such terms
and conditions, as may be prescribed

Provided that the lease of land by way of allotment for cultivation
purposes may be given for a period upto 99 years only to a person who
does not own any land for agriculture on the date of the commencement
of this Act and has been the original lessee either under the pros isions
of the East Punjab Utilisation of Lands Act, 1949 (Punjab Act 38 of
1949) or under the provisions of the Punjab Village Common Lands
(Regulation) Act, 1953, for a period not less than seven years and has
remained in continuous cultivating possession of the leased land upto
the 24th September. 1986. with corresponding entries in the revenue
record:

Provided further that the lessee shall make one time payment, ;as
may be prescribed, for the period he remained in cultivating possession
without making payment of lease money.

Explanation,—"Person"for the purpose of this sub -section shall
include legal heirs of the original allottee.

(2) The gift, sale, exchange or lease of the land in shamilat deh
already made shall be deemed to have been made under sub -section t 1
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STATEMENT OF OBJECTS AND REASONS

Whereas several landless persons, who needed to be rehabilitated, were
allotted uncultivable lands under the East Punjab Utilization of Lands Act, 1949
and the Punjab Village Common Lands (Regulation) Act, 1953. These lessees
made these uncultivable lands cultivable and arable with their toil and hard work.
After expiry of lease period, these lessees remained in possession of the lands upto

24.09.1986 a nd thereafter they were evicted at different point of time due to court
orders. The Hon'ble Supreme Court on 24.09.1986, in one of such matter, *Bodhni
Charnan Ex -servicemen Cooperative Tenants Farming Society Ltd. etc. Versus
State of Haryana and others' had observed that Government may allot another
piece of land elsewhere to the petitioners considering their pitiable condition.
However, the necessary rehabilitation measures could not be undertaken by the
Government at that point of time and these erstwhile lessees were rendered landless
with no means of subsistence. Being a Welfare State, it is the responsibility of the
Government to rehabilitate such persons due to the exceptional nature of their
hardship as a result of their displacement from the agriculture land which they had
been cultivating since generations as the only means of livelihood. It has, therefore.
been proposed by way of present amendment that the such landless original allottees
or their legal heirs, who remained in continuous cultivating possession
upto 24.09.1986 may be allotted the said land in sham ilat deh on further lease, by
way of allotment, for a period upto 99 years after recovering use and occupation
charges of the period for which they remained in possession even after expiry of
their lease period.

Hence this Bill.

BHUPINDER Slis/G1-1 HOODA,

Chief Minister, Haryana.

Chandigarh :

The 6th September. 2013.
SUMIT KUMAR,

Secretary.



441 lizr

1,71(4
.3tf.:•r[4-411 16

014*trirA

4012 HARYANA GOVT. GAZ. (EXTRA.! . SEPT. 6, 2013
(BHDR. 15. 1935 SAKA/

1770FT 3rpT41

2013 5T itdziW tii.giT 18 - ;Ivo Tao 7c)

tiv114 TIM (1a1 z4lT1) f l l I b I r fiVittrff f 4 4 - , 2013

t r W 4 311f (nr)414-1-1) 3f11firziff, 1961,

6P iau i r MATO, 31-111 t i t A c f

chR4 f t w

I t l z f f

11WaliliNivt1 t h -d4 4151 eZiruTT :;173E1 %11-111u.Sci g-Fr r41-Tr416-T - \4-,(1

4 4 6  N i t f t l i r d  t r  : -

1. zlg t r ir TTri ii i ( e 4 z p i-q)

2013. ' Ff fT -1cbc11

2. ctar4 Virgo (re lt r# -T) 31tf iP, 1961 41'1 STM

q , f f f tifj  Af'd7P-Tift ff7rf'1,

5 5 (1) 0 -4 Itt4iqc1 31fttfizrii 3.Nif 4 7 #  #

t k ZP,Tifr8-t1 t i t f * T 9 1 dQ1T T O c41W1 47-1, f 0 q .

zzr t4-0 lER g

*!tret ‘,1-4 f q 311te,--{ 1 4 ER_TeT w f t t i

zrifttc-,4 31141 -4 p-r4.1 -T ThAr F010 4-71,191 ff,r4 ct,)4

-Teg ccici 99 44 cfiZ -4t1 cif n ZET cft 1 ti-viro Zt44.1)41

3fiitft:rrl, 1949(1949 471 truiTR 37RfkzIR 38) c -,A t r O * 3 i t 9 zri1.17F-4 4-1t44

VI-R&M 10 ( frif1z1r-1•3) 361t4z171, 1953 et Kir-F0-11- 3A 9  c z:1 TR 7fTff

31-4f •ct f" t r d * T,I g M i l 'fl-k3H-4" 31#1- 4

71'4%71 eeTT 24 997s-GT. 1986 crcti 7 ? 4'1- 4)4 * 4 1 7:f )7-

f cT g, f f SMT ViThd-r :

trql zrE'. 4 7 uk-f,d7N-r t 37 41 Erd:d7-Pi

1-411 fit Wcr4 f;'N t -F g,  zwrre6-ff, ilyo  r c i m

=-rr

3 1:TVIT1 W t s r, f.tq 31Tifft-e l

c 4 A t w-Pr F  A i-rr

(2) 4't 411, I t -07:1 711.

ar7m--;7N-r-f F i t Zr r  Z.67 :1 0-cr-qm (4) Tr4



HARYANA GOVT. GAZ. (EXTRA.). SEPT. 6.2013 4013
(BHDR. IS, 1935 SAKA)

'2TT chiltqlVT qq•eur
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